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IA No. 116/JPR/2021
ORDER

Mr. vikas Jain, learned counser appearing for the Applicant pNB,

one of the member of the monitoring committee filed the instant IA under

Section 33(3) of the IBC, 2016 seeking passing of the liquidation order against

the corporate Debtor on the ground that the successful Resolution Applicant

has failed to implement the Resolution Plan as approved by the cloc as well as

by this Adjudicating Authority. The Petitioner shall implead the erstwhile

Resolution Professional who is the chairman of the Monitoring committee and

also the original Financial creditor as parties to this IA. He is permitted to file

amended memo of parlies within three days. Thereafter, issue notice. Ms. Annie

Singh Jhala, CS accepts notice on behalf of the successful Resolution Applicant.

Mr' Umang Gupta, Adv. accepts notice for all the Financial Creditors. The

Applicant shall serve the notice on the erstwhile RP and file the affidavit of
service within three weeks.

Reply, if any, may be filed within 3 weeks from the receipl of the notice,

and rejoinder, if any, may be filed within 2 weeks thereafter. L,ist the IA on

26,t0.2021.

IA No. 172/JPR/2021

Mr. vikas Jain, learned counsel appearing for the Applicant filed the

instant IA seeking permission to consider the compromise proposal submitted



by the guarantors to the loan given to the corporate Debtor. f'he successful

Resolution Applicant only is made as parfy in the instant IA. The Applicant is

directed to implead the original Financial creditors on whose instance the cp
was filed and also the erstwhile RP who is the chairman of the Monitoring

committee as parties to the instant IA. The Applicant shall file amended memo

of parties within three days. on filing of the same, issue notice to all the

Respondents' Mr. Gupta, Adv. accepts notice for the Financial creditors and

Ms' Annie singh Jhala, cs accepts notice for the successful Resolution

Applicant' The Applicant shall serve the notice on the erstwhile Rp and file the

affidavit of service within three weeks.

Reply, if any, may be filed within 3 weeks from the receipt of the notice,

and rejoinder, if any, may be filed within 2 weeks thereafter. List the matter on

26.10.2021.

IA No.318/JPR/2019

when this IA is taken up for hearing, Mr. umang Gupta, learned counsel

appearing for the Applicant seeks leave of this Tribunal to withdraw the IA.

Accordingly, the IA is dismissed as withdrawn.

IA No. 51/JPR/2020

This IA has been filed by the successful Resolution Applicant whose

Resolution Plan has been approved by the Adjudicating Authority in IA No.



44/JPR/2019 vide order dated 07.06.2019 as Annexure-l seeking ro clarify

paragraph 31 (i) of the said order. Ms. Annie Singh Jhala, CS appearing for the

Applicant and Mr' Gupta, Adv. appearing for all the Respondenrs in rhe IA

seeks short time to make their submissions on the point of maintainability of
this I'A' and on merits. Reply has been filed vide Diary No. 5571 2020 dated

05'06'2020' The Applicant is permitted to file rejoinder, if any, within two

weeks, failing which its right to file rejoinder stands forfeited and the cp will be

decided based on the records available on the next date of hearing. List the IA

on 26.10.2021.

IA No. 58/JPR/2019

Heard Mr. Umang Gupta, Adv. for the Applicant. This IA has been fired

by the Financial creditor / Petitioner in cp No. (IB)-571orD)2017 on whose

instance cP was admitted, seeking rejection of the Resolution plan. Since the

Resolution Plan was already approved by this Adjudicating Authority vide order

dated 07 '06'2019, the instant IA having become infructuous is disrnissed.

IA No. 58/JPR/2018

It is brought to our notice that IA No.

CP. The Registry shall verift and the same

along with the other IAs.

-sd-
(K.K. Vohra)

Technical Member

August 12,2021

58/JPR/2018 was pending in this

is also to be listed <>n 26.10.2021

_sd-
(Ajay Kumerr Vatsavayi)

Judicial Member


